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This 1s an application under
Section-19 of the Administrative Tribunal

Act Wo XIIXI of 1985,

B By notice dated 26.5.27, the f
app licant Bhagwan Singh was asked to show

cause why his services should not be

terminated for obtaining his appointment as
Casual Labour on the Basis of forged |
sarvice Card. He subemitted his expla
demanding the detalls about the

g



gf ot

this order of termination. S:
form of order will not ;1?3[
it. We have to look to all the Eﬁt&ﬁiﬂ Ry

circumstaneces to discover whether the

a show cause notice was 1issued ce«ﬁtaiﬁing ‘hhﬁ

charge of forgery. Thereafter, termination um;- |

was passed with the following heading:

" Fake Casual Labour Card-holders ali
terminagtion of their services.t

S It also mentions that necessary payment
will be made in due course. 30, it is not an
order simplicitor. The facts gnd attending

éimmstances ment ioned akove clearly show that

this order was passed with stigma and by way
of punishment on the basis of the eviiama
obtained behind the Back of the applicant wﬁikmu&
giving m#; an ooprtunity of hearing to the
applicant.




. to the guldelines dated 12.12.85,

should have consldered the expla nat o,

and should have passed a reason

5uideliaes;whieh are bBased on tﬁﬁ‘ Lagn

of natural justice and are not censbr

any rules or law,were not followed and ’ﬁha—

1 impugned order of termination was passed. 30,

xfy

the impugred order of termination is hereby
quashed. The authorities will ke at likerty

+to {esue a fresh show cause notice to the
annlicant mentioning therein the evidence
on the"-asis of which they have come to the '.

| conclusion that his service card was forged

and after hearing the applicant and assessing

*':' |  the entire evidence on the record pass a

spéaking order.

5. In the circumstances of the ea;s'e__,f."__'“f"f

the parties shall bear their own costs.




